
r:t£NT i?AL ADM 1N13 T RA TI VEl f IBUNAL

PRINCIF'AL BENCH

OA No,. 7b'?/2:00'4

New Delhi this t;he 24th day of March, 2004

Hon'ble Shri Justice V.S.Aggarwal, Chairman
Hon'ble Shri S. A.Singh, Member (A)

Dines 11 .1ha 3 0 3 hi1'a ras Nat h ,J i ia
R/0 Sector 11, Pocket 2, Flat No_23,
DDA, 3("3 Flats, Dwa r ka , New De i |-i i -

(By Advocate Shrj LL3rivastava )

VERSU3

Govt,, of NCT Delhi through

X. The Chief 3ecretaiy,

GS o V t.. o f NCI [:) e 1 h i ,

5, Sham Nath harg, New Delhi-

2. The Secretary (Services),
Govt.of NCT Delhi Service Depa i" tmen t,
c! e r v i c e s • 1 B r a n c h , Del h i 3 a c:h i v a lay a.,,
71 in I e v e 1 ' E5 ' Wi n <:), 1 - P - E s t a t e ,

New Delhi -

3- The Joint: Secretary (Services),
Govt.of NCI Delhi, Service Department,
SerA^es-I Branch, Delhi Sachivalaya,
yth'^'Wing, Estate, New Delhi.

4 . The Super i n ten den t ( E. - 1) ,
Directorate of Education,
Go Vt „ o f Nc; T De 111i ,
Old Secretariat Delhi..

_ . Applican t

.Respondent

0 ;D E R (ORAL )

Justice V.S.Aggarwal:

Vide Older dated 7-10,2003, the applicant has been

infornied as under :

cas

No.,

the

rnt

the

••;'4

cas

j;>e r~

obt

f o I'

1 am directed to say that the promotion
e of Sh.,Dinesh ,Jha, Grade ll (DASS), Snty.

is untJer consideration and it is,
refore, requested to kindly forward tlie
egrity Certificate and Vigilance Report an.,i

ACR for the pei lod 1993 94 and froni Ai:>riJ
«: ,1 r; ,!.1_3_96. Into ,14„7,.',>4 and 13,11,.','

e, the ACRs are not wr5 tten dur ing the said
iod, a non reporting ci:;i-»tif i'-'J-i-'--' bL;
,ained f i'om the concerneci Depai tinen ts ai rLi
war de<.J to t hi s o 1f i ce i iiniied i ,i te 1y" ,



'2

2.. Learned counsel for the applicant contends tliat

applicant has faced departmentaJ proceedings and had been

exonerated in November, 2002 but till date his pi otnoti.on

case has not been settled and thl/e matter continues to be

u n de r con s i de ra t i on

3. At til is stage, when rights of the respondents is

not likely to be affected,, we deem it urmecessary to issue
s

show cause notice while disposing of the OA.

4„ Accordingly, it is directed that respondent. No _2:

would consider the claitn of the applicant which is pending

consideration for more than two years and take an

appropriate decision preferably within four months from

the date of receipt of a certified copy of the present

order and coinrnunicate to the applicant.

sk

OA is disposed of,, / /i

( S.A. Si^h ) ( V.S.Aggarwal )
Member'' (A) Chairman


